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Production Capacity of H.E.C., Ranchi

*252. SHRI NIREN GHOSH: Wil
the Minister of INDUSTRY pe pleased
to state:

(a) has HEC, Ranchj the capacity to

fabricate one million tonne complete
plant annually;

(b) if so, whether this capacity has
becn utilised so far; and

(c) if not, for how long the capacity
has remained under-utilised?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) No, Sir.

(c) From the beginning upto this
time.
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Trade Union Rights to Policemen

*253. PROF. P. J. KURIEN: Will
the Ministey of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the proposed sanction of Trade
Union rights to policemen in West
Bengal,;

(b) if so, the impact of the same
on other States; and

(c) whether the Central Govern-
ment are considering a proposal to
issue any guidelines to the States in
thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) According to the information re-
ceived from the Government of West
Bengal) no Trade Union rights have
been conferred on policemen in the
State.

(b) and (c) Do not arise.

Ban on Parties believing jn Violence

*254. KUMARI KAMLA KUMARI:
Will the Ministey of HOME AFFAIRS
be pleased to state:

(a) whether it is g fact that most
of the candidates murdered in the
recent Assembly elections belonged
to Congress(I); and

(b) whether Government propose
to ban those parties who believe in
violence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Madam.

(b) Any party can be banned only
under the Unlawful Activities (Pre-
vention) Act, 1987, as amended by
the Criminal Law (Amendment) Act,
1972. The question whether the
provisions of this law should be in-
voked in respect of any party, is ex-
amined by Government from time to





